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ORIGINAL APPLICAT ION L_N0$.374/94,954/98,1349/94 & 670/95.

I
1,Pe5S Mamanacharya & Ors, (0.A,374/94)

2,V,0,Pavar & Ors, 0.3.954/94) ...Applicantg
3.5.R.Thorpt & Ors,(0.A.1349/94) & '
a.Mrs LR Narsule & Ors.(O.A.GTOIQS)

Hinlstry\af Oefence, .+ +Respondentg,
CORAM: hoN'BLE HEHBER{J) ,SHRI 8,5, HEGDE

, HON'BLE MEMBER{A) SHRI m.R.koLHATKAR,
RIBUNAL'S ORDER: Date? 26.08.96,

—

A Heard'ﬂr.ﬂ.I.Bhatkar for the applicant and Mr. ,V,5.Masurksr
for the respondents, )

2, Learnad counse]l for the applicant draws our attantion to
the Circular gssued by the raspondants vide dated 76-06-1995 wherein
“the Praesident has sanctioned ths grant of benefits as extended
to the petitioners in the 0,As ,No,306/88, 516/88 and 732/88 to the
2 OLNBT Bimilarly placed nonwpetitioners working in Naval Establishmente
ﬂ‘QELbe:lt'mc_)inrg to Groups *C' and '0' not exceeding 4313 employees
(inclusive of those who have got suth bensfits by filing fresh
petitions and implementation of the 8ame by the Govt, after 1ssﬁo
of letters mentioned above)," Learnad counsel fgr’thn_applicqﬁt
 submits that the praysr in the pfesaﬁt OA ' is similar to the QOAs,
mentioned above, AcCordingly, we direct the resSpondents to implement
their oun letter dated 26-06-1995, Learned counsel for the respondents
Bubﬁits that it is difficult to implement the letter dtd,26-06«4995
within e speci fied time limit. They are to adhere to ths directions
of the Tribunal, A& early as poseiblse they will implemant the
directions of the’ Tribunal. The OA, is disppsed of with the sbove
dzractians | '

3 A copy of the original ordsr 18 kept in O.R No.374/94
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 NO,CAT/B0M/JUDL/04A,374/94,854/94,1349/98 & 670/95/  Ot,  [09/96,
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"Cgpy_tg: . = - | L
1.P,S.Wamanacharya & 0rs in above D.Ae, .
C/o Shri A.I.Bhatkar,Counsel for applicants,

2,Union of ipdie through : : | _
*Shri V.5 Hasurkar Counsel for respondents, SECTION oF FICER,
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